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TEF TRAGT i< TSHTT HATA

TE faeedt, 10 S[ITE, 2026

FT.3M. 3750(3).— FrxlT TLHL, TET TR ATAAIT 1956 (1956 1 48) (orer za# =&
THT Sh ATATHAH FgT TAT &) T &7 3F il IT-GTT (1) T T& ARAT HT TN FXd gU, g THTETT
BT ST o T o6 [orra s & Aieat e § NH151A 3 Arferar-diaenar .41, 18.6 & .51.24.055
(T SATAFTE-HIET, TATAHT HAT Ta&A, ATA TN, HAT-2) Th F J-gU€ F [T (FSH0/Tee aieey
AR 2-AA/4-A FT FATT AMF), ATLEAT, Taeed 3T TATAT % AH AT & (0 g 7 quterd g
SrarT wfera auie = srEE & 33T 3T 8, UHT S0 7 37519 9 o 9 SerT ¥ Sroor Fd 8 |

Fre AT =A<, ST 3<% G # Baas g, 3 sAfaf=aw &t g 37 it IT-am7 (1) F eI qarh
ST o o7 UHT I % ITANT 92 TSI § 7 ATEAAT 6 TR 6l TG & ShH1E (& 6 FaL a1
AT T T AT |

U T ST Herd TSI, SAiq WTed SThae JIaT 7 forfead &7 7 Sqa il STt 3w
ITH SEF Ay At tda R Sruar sfie warw wreeT, satreRat i S;ea =9 7 47 R At
AT FTXT G ST 7 STGHT T AT UHT S 6 Gaars 6 THTq a97 UHT 37 = FIT 6 T47q, T
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Fre 2l, IS8 qerm ST Araeas q9=A, AT FIT AT a7 AT il TAATT HY Tl T SAATATT FiT
TEHATT |

I Aty 7 g 37 T ST-aT (2) F AT wery writswry g Ay war #re oftr sweer
STaw g |
TH ATSGEAT & SAAd o ATer I F @i ST T AL AT TR F 36 HATAT §
YA B AT 3T (Basg AR g [Aveqor foham ST aerar 2 |
AT

ST ¥ o HieaT forer & NH151A % Atfera-droetar .17, 18.6 7 f.11.24.055 & forw sreie i
ST AT HEAAT Led TTAT HEAAT Aigd G 1 drerd g

TS T ATH: [EIAT e =7 a9 At

waE || wRwEer | qREsE | g ¥ 1 S Sty 7 dHe

e (RIEIREEIE) (FRT)

1 2 3 4 5 6

AT T ATH: TILSAT
UEKIKIEHCIEEIR
1 123 BEL Tt () 0.0182 (F47) 0.0182
2 125 BEL Tt () 0.0284 (3F47) 0.0284
3 126 BEdl TfiFee () 1.0364 (FF77 ) 1.0364
4 129 BEL Tt () 0.2588 (2F47 ) 0.2588
5 129/1 BEdl TfiFee () 0.3528 (FF ) 0.3528
6 130 BEdl wfiFee () 1.0329 (FF77 ) 1.0329
7 131 IGEl Tt () 1.2179 (BF7) 1.2179
8 132 IBELl TifiseaT () 1.1526 (F97) 1.1526
9 133 IBELl TifiseaT () 0.4036 (3FT7) 0.4036
10 134 IBELl TifiseaT () 0.8114 (¥4 0.8114
11 road RECARAF T U= (T) 0.135 (Fa7) 0.135
UEEAKICHE L
12 0 bin numbari GECARAF Tt (TLTET) 1.2815 (#97) 1.2815
13 138 IBEL RO IET Ry 0.7535 (3F47) 0.7535
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14 139 IBEL TifiseaT () 0.0037 (3F47) 0.0037
15 229 IBELl TifiseaT () 0.2747 (3F47) 0.2747
16 Road GECARAF T T (T) 0.867 (2247 ) 0.867

Total 9.6284

[T, &. D-2163/3A]
g e, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 10th July, 2026

S.0. 3750(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of Maliya-
Pipaliya of NH-151A in the stretch of land from Km. 18.6 to Km. 24.055 (Prant office-Morbi, Taluka Seva Sadan, Lal
Baugh, Morbi-2) in the district of MORBI in the state of GUJARAT, hereby declares its intention to acquire such
land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Prant officer Morbi in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling Maliya-Pipaliya of NH-151A in the
stretch of land from Km. 18.6 to Km. 24.055 in the district of MORBI in the state of GUJARAT

State: GUJARAT District: MORBI
SI. No. Survey/Plot Type of Land Nature of Land Area Area
Number (in Local Unit) (in Hectares)
1 2 3 4 5 6
Taluk: Morbi
Village: Pipaliya
1 123 Private Agriculture () 0.0182 (Hectare) 0.0182
2 125 Private Agriculture () 0.0284 (Hectare) 0.0284

3 126 Private Agriculture () 1.0364 (Hectare ) 1.0364
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4 129 Private Agriculture () 0.2588 (Hectare) 0.2588
5 129/1 Private Agriculture () 0.3528 (Hectare ) 0.3528
6 130 Private Agriculture () 1.0329 (Hectare ) 1.0329
7 131 Private Agriculture () 1.2179 (Hectare ) 1.2179
8 132 Private Agriculture () 1.1526 (Hectare ) 1.1526
9 133 Private Agriculture () 0.4036 (Hectare) 0.4036
10 134 Private Agriculture () 0.8114 (Hectare) 0.8114
11 road Government Non. 0.135 (Hectare ) 0.135
Agriculture (road)
Village: Modpar
12 0 bin numbari Government  [|Agriculture (kharabo) 1.2815 (Hectare ) 1.2815
13 138 Private Agriculture 0.7535 (Hectare) 0.7535
14 139 Private Agriculture () 0.0037 (Hectare ) 0.0037
15 229 Private Agriculture () 0.2747 (Hectare ) 0.2747
16 Road Government Non. 0.867 (Hectare) 0.867
Agriculture (road)
Total 9.6284

[F. No. D-2163/3A]
SHAIKH AMINKHAN, Director
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